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THARA   DEVI   S1DDHARTHA);   (a) No 
sir. 

(b) to (d) Docs not arise in view of reply at 
(a) above. 

Illness due to Administration of 

contaminated Intravenous Injections 

292. DR. BAPU KALDATE: 
SHRIMATI KAMLA SINHA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a number of patients in the 
female surgical ward of safdarjung Hospital 
were seriously taken ill recently following 
administration of contaminated intravenous 
injections; 

(b) if so, what arc the details thereof; 

(c) what is the outcome of the inquiry 
conducted by Government into the matter; 
and 

(d) what action has been taken by 
Government for this gross negligence on 
the part of the hospital and against the 
supplier of contaminated intravenous in 
jections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA 
DEVI SIDDHARTHA): (a) and (b) Eight 
patients admitted in the female surgical ward 
of safdarjung Hospital developed some 
adverse reactions. However, this was 
controlled by timely medical attention and 
seven patients were discharged after 
recovery. One patient expired due to 
intestinal obstruction and not due to 
administration of IV Fluids. 

(c) and (d) Enquiry has been conducted in 
the matter. The enquiry report is being 
examined. The samples of IV fluids which 
caused reaction, have been sent to the 
Government Analyst for testing. 

 


